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establishment of a medICal college and an 
englneenng college The State Government 
says that now It IS the turn of Bareilly for 
opening an engmeenng and medical college 
selected to the approval of the Union Gov-
ernment I request the Central Government 
to make provIsion for allocation of funds In 
the next plan for the setting up of a medical 
college and anenglneenngcoliege In Bareilly 
keeprng In view the needs of thiS region 

14.25 hrs. 

(EnglIsh] 

DEMANDS FOR GRANTS (GENERAL) 
1990-91 

Ministry of Home Affalrs-CONTO. 

MR CHAIRMAN We proceed with 
further d,SCUSSion on the Demands for Grants 
No 42 to 46 and 90 to 95 under the control 
of the M'''1IStr V of Home Af12lrs moved on 
19th Apr" 1990 I must caution the Members 
that the time flOW left for thiS debate IS very 
limited Ana It has to be flnlshea before 4 
O'elocy toca~ Thereafter the Minister WII 
reply' 

Betore I call Shn ManoranJan Bhakta to 
speak, i must Inform him that the total time 
available to hiS party now IS only 13 minutes 
There are any number of speakers tram hiS 
party who wish to participate If you were to 
then curtatl your Intervention It will enable 
other Merrbers Trom your party aJso to par 
tlclpate I recognise your difficulty But I am 
pOinting out the collective difficulty The tota' 
time available noV\ IS i 3 minutes 

SHRI MANORANJAN BHAKTA (An-
daman & Nlcobar Islands) I Will try to 
conftne rlyse f within the time limit But Sir, 
I am the lone Member from the Union Terri-
tory of Andaman and Nlcobar Islands I think, 
the Chairman Will consider my request 

MR CHAIRMAN Absolutely Wewould 

listen with great Interest to what you have to 
say 

( Interruptions) 

[ Trans/atton) 

AN HON MEMBER Afterthls, will there 
he diSCUSSion on Water resources today 
Itself? 

MR CHAIRMAN It Will follow today 
Itself 

[EnglIsh] 

SHRI MANORANJAN BHAKATA Mr 
Chairman I rise to participate In the Demand 
for Grants for the Ministry of Home AffairS 
Sir the Home Ministry IS dealing with a large 
number of subjects and enumerallon of all 
these within a short spell of time Will not be 
possible for me Particularly, the law and 
order srtuatlon the communal srtuatlon, 
atrocities on the HanJans, all these are very 
Important aspects which now the country IS 

faCing A lot has been said about Punjab, 
Kashmir and other areas (InterruptIons) 

The pOint IS, there were some areas In 
the country where communalism was not 
known liKe the Andaman and Nlcobar Is 
lands and Lakshadweep Unfortunately, the 
commJnal,sm has spread during thiS time, In 
thosE' areas also And we are very much 
aggneved that due to certain wrong polices 
pursued by the Ministry of Home Affairs e 
things are getting detenoratec In today s 
newspape y It has been reported that there 
was police firing In the Androth Island In 
Lakshadweep Islands and two persons were 
killed It IS for the first time In the history of 
Lakshadweep that two persons have been 
killed by police firing The Islands territory 
was always getting the patronage from the 
Central Government, the past Central Gov-
ernment was Keen for understanding their 
problems and then to resolVing them But 
unfortunately, when thiS new Government 
has come, they have not show., any kind of 
sympathy towards tha Islands terntory 
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I would like to pomt out that In recent 
times, dUring the past three or four months, 
there was acute shlppmg problem In the 
Islands Two ShiPS, the Harshvardhan and 
the Akbar, whICh were plYing between the 
mainland and the Islands, were Withdrawn 
by the Central Government for other pur-
poses wrthout providing a substitute wrth the 
result, passengers In the mainland suffered 
without food and without shelter Even some 
persons died on transit because without 
food they had noboQy to care And In spite of 
repeated requests to the Central Govern-
ment, there was no attempt to resolve thiS 
problem Today also we do not have these 
two vessels There were two chartered ves 
sels dUring the regime of the past Govern-
ment It had only sitting arrangement One 
cannot sleep for four days they had to come 
sitting from the Island to the maInland They 
were undertaking thiS kind of Journey But 
the Unton Minister of Home Affairs has no 
tIme to meet the MPs he has no time even 
to reply to the letters that MPs are sending 
him ThiS IS the sad state of affairs 

One thing to which I would like to draw 
your attention IS that there are Union Tern 
tory Administrations under Article 240 of the 
Constitution The PreSIdent IS to provide a 
good government In these areas by appoint-
Ing administrators These administrators are 
enjoying all the powers They are all In all In 
these Island territories The Unron Terrrtory 
administration does not have one set of 
systems, there are three or four sets of 
systems prevailing In the country One IS the 
Union Territory With a Legl<3lature like Pond! 
cherry, another IS the Union Territory v.lth 
Metropolitan Council like Deihl, the third IS 
the Unton Terrrtory wrth a Pradesh Council 
and there are other Unton Terntorles which 
are h~vtng only AdVisory Committees As a 
prrnclple the Government should deCide to 
have one set of systems and there should 
not be different sets of systems for the Union 
TerrltoTles adminIstration 

I heve seen In the newspapers that the 
Government has deCided to proVided state-
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hood for Deihl and they are gOing to prOVide 
an Assembly for Deihl I request that at the 
time th.s Bill IS Introduced In the Lok Sabha 
they should also consider the Union Tern-
tory of Andaman and Nlcobar where the 
people are demandIng for a Legislature for a 
long tIme AgitatIOns have taken place In the 
Island for thiS The popular view of the people 
cannot be throttled and they should be pro-
vltted with the Assembly I request the Gov-
ernment and the new MInister of State for 
Home AffaIrs who IS perhaps looking after 
Union Terrrtones to go through It personally 
and conSider at the time of introduction of the 
Deihl Statehood Bill, the Islands of Andaman 
and Nlcobar also 

There was one HMAC - Home MIniS-
ter s AdVISOry Commlttee- whICh used to sort 
out problems In the Island whenever some 
problems were arising But unfortunately for 
the last so many months there was no meetmg 
of thiS Committee Durmg November one 
meeting was fixed, but because of the dec-
laratIon of electIons that meeting could not 
be held Thereafter I wrote a letter to the 
Home MinIster to convene a meeting Imme-
dIately because a lot of burning problems of 
the Islands are pending But no action has 
been taken and no reply came from hIS Inthls 
regard 

DUring the regime of the past Govern-
ment there was an Island Development 
AuthoTlty The PTlme MInister used to be Its 
Chairman There were ten Mlntsters who 
uc:;ed to be rts Members One member of the 
Planning Commission was also ItS Member 
who used to be the Chairman of the Steenng 
Committee Prof M G K Menon who IS SIt 
tlng here now was the Chairman of that 
steering Commrttee He knows It well He IS 
the one who fought many battles for us With 
various Mlntstrles to prOVide rehef to the 
Islanders But unfortunately after the new 
Government came thiS Island Development 
4,uthortty has been scrapped and the prob-
lems which used to be discussed and sorted 
out through thiS avenue was dented to the 
people of the Andaman and NlCObar Island 
You can Imagine our plight 
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Tl')ere used not be eleven flights in a 
week to Port Blair and after the new Govern-
ment came to power this has been rpduced 
to seven. There used to be one helicopter 
which would provide inter-island service-
from one island to another, by which even 
the patients would go to the hospitals for 
treatment are civilians would go on urgent 
work. After the new Government has come 
to power, without even informing the Union 
Territory Administration, the helicopter was 
withdrawn from service. Now the people are 
asking as to what the reasons are; why is the 
Central Government doing so: IS it a political 
vendetta that in the Island territory the Con-
gress had won the elections: IS It because of 
this the new Government is taking revenge 
and wants to teach a lesson to the people of 
the island? These questions are being asked. 
When the Home Minister replies, I would like 
to know from him categorically as to what he 
is doing when the essential commodities are 
not available. Kerosene oil is not available, 
potato is being sold a1 Rs. 10 a kg, onion is 
being sold at Rs. 10 a kg and salt is being 
sold at Rs. 5 a kg, because of the shipping 
problem and other such problems, but, for 
Delhi, no poSitive response is being received. 

When the re was u nprecede nted cyclone 
and flood in the island. the relief amount was 
disbursed to half of the victims and it could 
not be disbursed to the other half because 
the election was declared. We all agreed at 
the time of elections that no disbursement 
will be made till the election is over. But. after 
the electIon, when the new Government has 
come, they have not paid the relief amount to 
ha!f01thevictlms. Wheneverthlswas asked, 
the administration said that they were asking 
the Government of India as to whether that 
should be given or not. 

Sir, anpther senous incident has hap-
pened there. That is, in one island. the Navy 
and Army-both the groups-clashed between 
themselves. killing one Naval officer. This 
has happened in one of the islaJ:lds of An-
daman and Nicobar Islands, north of An-
daman. (fnrerruptions) Whatever may be the 
joint command. the incident took place in 
which the Army group fired at them. One of 
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the Naval officers was killed and another 
officer was seriously injured. He was taken 
to Port Blair hospital for treatment. 

Sir, after the school examinations are 
over, there will be vacation. Every year, most 
of the Government employees, during vaca-
tion, used to come to the main-land. They 
are now facing great difficulties because 
there is no shipping arrangement available 
and they cannot come to the main-land. The 
administration has changed the period of 
vacation also. That is, instead of from 1 st 
May. it is now, from 15th June. That means, 
for 1 112 months, the education will be 
hampered, because books and other things 
will not be ready. The students will go to 
schools, but there will be no classes and so 
no studies. And ultirr.ately when it will be 
available, there will be vacation. Sir, in the 
past, whenever there was no shipping space 
available and whenever there was no ship-
ping services available, th e Government used 
totaketheGovernmentservants, who wanted 
to go on leave during vacation, by air, free of 
cost, which used to be borne by the Depart-
ment. So, I suggestthatthe samething should 
be done this year also. 

Sir, I would like to draw your kind atten-
tion that in Andaman and Nicobar Islands, 
there was one Finance and Development 
Corporation. This corporation was meant to 
provide employment to the unemployed 
youth. But what has happened? Now, we 
find that the Andaman and Nicobar Finance 
and Development Corporation has engaged 
itself in selling liquor and petrol instead of 
bo1hering about total economic development 
and generating more employment in the 
Islands forthe unemployed youth. When this 
Corporation was constituted, it has a mean-
ingful purpose. That purpose was to have 
more fishing in the Islands, to generate more 
employment opportunities and to see what 
other types of industries could be set up 
there. Instead of doing anything in that direc-
tion, it is now selling liquor and running a 
petrol pump. In that manner, it cannot fulfil 
the aspirations of the islanders. 

I would like to request the Home Minis-
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ter to immediately convene a meeting of the 
Advisory Committee for Andaman and Nico-
bar Islands under the' Home Ministry so that 
all the pending matters, which are agitating 
our minds for a long time. could be discussed 
and sorted out. Secondly, shipping and 
communication tacilites are urgently required 
there. I request the Home Minister to discuss 
this issue immediately with his colleague in 
the Ministry of Surface Transport so that the 
ships, which have been held up for other 
purposes, could be released and problems 
solved. I also request you to provide more 
cargo ships for sending the essential com-
modities to the Island and for carrying other 
merchandise. 

Lastly, I request the Home Minister to 
consider giving Legislative Assembl~1 to the 
Andaman and Nicobar Islands simultane-
ously while introducing the Bill for giving the 
Assembly to Delh\. 

I am thankful to YOLI for having given me 
the opportunity. 

SHR! KIRPAL SINGH (Amntsar): Mr. 
Chairmaf1, Sir, I am thankful to you for giving 
me an opportunity to speak 01"1 the demands 
for Grants of the Ministry of Home Affairs 
Punjab and Kashml" are after mentioned 
during the diSCUSSion that have been taking 
place in thiS House In my opinion. 

MR. CHAIRMAN: Is It necessary to tell 
you about the time limit? How much time will 
you take? 

SHRI KIRPAL SINGH: I would like to 
speak for half-an-hour. 

MR. CHAIRMAN: No, please conclude 
your speech in :en minutes. 

SHr:: nRPA:' Sl~~GH: Mr. Chairman, 
'Jir, I r.,::.,:. ::'';c - 'N&.t,~; ~or so lorg, I have 
been s!ttir.] here for t~e past 3-4 days. 
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Gul phenke hain auron ki tarat aur 
samar bhi 
Khamabar Andaz-e-chaman. kuchh 
idhar bhi. 

J will try to speak as much as possible in 
as little time as possible. First of all, I would 
like to say that while finding solutions for all 
the problems. that have cropped up in this 
country from time to time, the main consid-
eration has been that one family should hold 
the reins of power. It has never been consid-
ered from the national angle. The need of the 
hour is to consider these problems from the 
national angle. As Iqbal had said -"Jo Nakshe 
kuhan, tomko nazar aye mitaa do", Talkes 
used to be held with these people in the 
states, who were loyal to a particular family. 
They never explored the possibil~ies of hold-
ing talks with those people or the party which 
has the support of the people of that state or 
area. So far, no effort has been made in this 
direction. Now it is necessary to look at this 
problem from the national angle. As far as 
Punjab is concerned, central government 
must have observed and heard that all the 
leader in Punjab today, especially all the 
parties representing Sikhs have said that 
centre should hold talks With the so-called 
terrorists to solve the Punjab problem. It is 
always said here that talks would be held 
with only those who surrender their arms and 
come into the national mainstream. The 
terrorists will neither surrender their arms, 
nor come to the national mainstream. There 
is nc use of talking to others. It has been tied 
and tested everywhere and talks were held 
with the people who did not matter. Such 
talks were held in several states of the coun-
try. Since the inception of problems in Punjab, 
be it the movement on the language issue, or 
be it the movement of the scheduled caste 
sikhs demanding the privileges to which they 
were no entitled when they were Hindus, be 
it the movement for regional formula or for 
the Punjabi language or the movement for a 
Punjabi Suba (State), it has been observed 
that the yarddsticks and norms applicable to 
such problems elsewhere in the country 
were never applicable to Punjab. The yard-
sticks used to change when it came to its 
application beyond Ambala (In Punjab). Here, 
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a line was drawn. Re-orgariisation of states 
on the basis of language was accepted except 
in the case of Punjab. All such experiences 
have forced them to take to guns. These 
people have a record of non-violence be-
hind them, which they provided while pursu-
ing the struggle for the country's independ-
ence and for which they got certificates of 
appreciation, which nobody has received so 
far, from the great men like Mahatma Gandhi 
and Madan Mohan Malviya. Now when 
everyone is saying that talks should be held 
with these people, then there should be no 
hesitation, especially for the Government, 
which is headed by Shri V.P. Singh. He has 
come to the fore as a hope, as he has 
pledged to keep alive the spirit of democracy 
by way of thinking and working in a demo-
cratic manner. People have reposed confi-
dence in him. Such a thing is happening after 
a long time. Therefore. I feel that this spirit 
should be reflected In the policies and pro-
grammes. 

During the tenure of the prevIous Gov-
ernment, a case was framed, in which i1 was 
said that Shrl Simranjeet Singh Mann and 
Shri Atinder Pal Singh were Involved in a 
conspiracy to assassinate Shrlmati Indira 
Gandhi that Government withdraw the case, 
at the time of leaving office. On an earlier 
occasion also. I had mentioned the grounds 
on which the case was framed and the basis 
on which the case was withdrawn. The Pnme 
Minister orthe Home Minister should reply to 
this point. Today, I want to say that Shrr 
Atinder Pal Singh, who requested the court 
to give him permission to take an oath oi 
allegiance to the constitution of India Court. 
The matter of anxiety is that he wanted to 
take an oath of allegiance to the constitution 
of India. It would not be right it the present 
Government also adopts the same attitude 
with regard to his taking the oa.th of alie-
giance to the constitution of India. A person 
has to bring orders from the Supreme Court 
permitting him to take an oath at allegiance 
to the constitution of India. He would be 
allowed to take an oath, only after he gets 
orders from the court. It is something very 
strange. Why is he in jail till today? This case 
was framed up earlier, there was some other 
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false case. The previous Government had a 
different attitude had the opportunity to 
listen to the speeches on the communal 
situation. I was finding it quite strange. The 
Mahabharata and the Gila were being 
mentioned here and found that 
Duryoyodhana was not present in the House 
but Shakuni and Dushashan WE)re talking 
too much. There is a phrase "Devil quoting 
the Scriptures." I saw them quoting the scrip-
tures. The present flourish in Punjab is noth-
ing, but an extension of the communal 
flare-ups that erupted in Meerut, Ahme-
dabad and in Delhi, Bokaro or Kanpur in 
1984. The present Government should adopt 
a different attitude towards this. What I mean 
to say is that it should hold talks with those 
who enjoy popular support of the masses. I 
do not know as to when the"Se talks are going 
to be held. So far, discussion on rehabilita-
tion only has taken place. I had met the 
Prime Minister a few d~ys ago. I had talks 
with him and I presented a memorandum to 
him sayingthatthe F.I.R. of the victims of the 
November, 1984 riots massacre engineered 
by the Government or the·then ruling party. 
has not been registered. They were asked to 
write an' application on a plain paper, which 
was stamped at the Police station and re-
turned to them and ·Iater on the Police de-
stroyed all the records. Now that the Govern-
ment has constituted special courts for the 
purpose by how will they function, in the 
absence of the necessary evidence? We 
requested the Prime Minister to see to it that 
the F.I.R. is registered on the basis of the 
stamped paper which ,the victims received 
irom the police stations. because there is no 
question of delay in criminal law. The Prime 
Minister gave a patient hearing to whatever 
we said regarding this, but a decision in this 
regard is yet to be taken. Yesterday, one of 
our friends Shri Kalp 'Nath Rai said that Shri 
Vishwanath Pratap Singh did not visit the 
Samadhi of Mahatma Gandhi, when to took 
over the office of the Prime Minister, instead, 
hewentto some other place. Now, where did 
he go? He had gone to Amritsar. I took it ill, 
because that temple is 400 years old and its 
sanctity is recognised throughout the world. 
You consider the people, among whom the 
Prime Minister Sat, as inferior and Sched-
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uled castes, although everyone partakes 
food at 'Iangars' organised by them 

SHRI JAG PAL SINGH (Hardwar). Our 
reference was not to Amrrtsar but to Imam 
Bukhan. 

[ TranslatIOn] 

SHRI KIRPAL SINGH· I am onli saying 
what I have heard wrth my own ears I have 
Just started relating the late of woe They do 
not want their deeds to be made public It IS 
now that people are coming to know of their 
mls-deeds Just now the Issue of Shn Ram 
Nath Goenka came up He had been a 
freedom fighter and had worked with Ma-
hatma Gandhi Bemg a capitalist, If he had 
toed the hne of the prevIOus Government 
then no allegations would have been lev-
elled against him HIS fault IS that he did not 
support the deeds of the prevIOus Govern-
ment We are quite satisfied With the way In 
whICh the han Finance MInister has given 
\he answer No cases were registered against 
him The former Prrme Minister has changed 
hiS stand a number of times with regard to 
the Bofors deal dalmlng that no member of 
hIS family had anything to do With It But now 
everything IS being exposed Had Shn Ram 
Nath Goenka JOined the band of thieves, 
these things would not have come to light 
We, the people of Punjab know how much of 
suffering we have gone through and who IS 
responsible for It The temple of Amntsar 
belongs Guru Ram Das and Guru Nanak to 
who gave message of peace to the world 
When Guru Nanak died both Hindus and 
Muslims fought over hiS Chaddar but when 
the 'Chaddar was removed hiS body was not 
there The Chaddar was taken to the Kar 
tarpur Gurudwara In Pakistan where half of 
It was burnt whIle the other half was bUried It 
there IS any other I'lxample of Saint, prophet 
or incarnation today we Will worship him We 
shall pay our respects before hiS shrrne for 
setting an example before mankind Hen 
Shn Vishwanath Pratap Singh went to thiS 
temple to pay obelsarce I want to say one 
thing that we may talk of Ram Janan-bhooml 

or constructing mosques but one thing IS 
clear that-

"MasJld to bana lee shabghar meln 
Iman kl hararat walon ne, 
man apna purana paapl tha par barson 
meln namazl ban na saka-. 

ThiS IS a fight for a temple and a mosque 
at the time of partitIOn It was agreed that 
people would remain where they were. Is 
thiS right or wrong? I can never condone the 
actions of Invaders like Babarwho destroyed 
temples So Will It be proper to destroy 
mosques now? But one thing I want to 
emphaSize IS that the memones of Novem-
ber are stili fresh Today we see refugees 
from Kashmar Article 370 was needed to 
preserve the culture and identity of Kashmlrls 
Can there be any agreement after that? 
When Sheikh Abdullah expressed hiS diS-
pleasure about certain things he was Jailed 
for 20 years Once I also vIsited Kashmir. At 
that time Farooq Abdullah had returned from 
'Hal' and the newspapers had reported tl1at 
he was leaVing towards Pakistan Soon after 
these reports appeared people witnessed 
two handsome young men embraCing each 
other One was the former Prime Mlntster 
Shrr RaJlv Gandhi and the other was Farooq 
Abdullah ShTi Barnala IS called a symbol of 
national integration but soon after that he 
becomes a traltlon Shn RaJlv Gandhi signed 
an accord with Sant Longowal but there are 
people who say one thing and do something 
else Who are these people An Accord that 
was Signed With wrong intentions has re-
sulted In the present sltuatton In Punjab why 
has the Accord failed? If such steps have not 
been successful then Shn V P Singh should 
not meet Sikh leaders now He should do 
whatever he deems fit for the welfare of 
Punjab They tned to diVide Sikhs As far as 
the attack on Darbar Sahib IS concerned, 
everyone knows that the Congress (I) be-
friended Jarnall Singh and helped him while 
seeking hiS help then we read about a ve-
hicle laden with arms that had come from 
Bombay and was apprehended In Haryana. 
AIl I P S. and an I A.S. offICer escorted them 
there Who were these people? When It was 
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known that a truck laden with arms was on its 
way, the wit.of the then Punjab Police Chief. 
who is • Member _re said that permission 
had not been granted from higher-ups in 
Delhi to .earch the truck. Can shots fired be 
at the Oarbar Sahib and Akal Takht provide 
a healing touch for the Sikh community? 
Instead of taking steps to restore: normalcy in 
the State, what is being done by the Govern-
menttoday? let Shri Atinder Pal Singh come 
to this House and relate what the police have 
made him say. Who are those people? How 
important it is for national integrity? How 
Important it IS for this House and for the 
solving of problems affecting the Sikhs? It 
has been laid down that such persons should 
not be allowed to enter the House. Han. Shri 
V.P.Singh should not let such thIngs hap-
pen. The Government should immediately 
release him and let hIm come to the House. 
let him express his vIews and relate his 
experiences. After that it will be difficult to 
measure the amount of suffenngs he has 
gone through. Even today the people who 
were uprooted in the riots of November 1984 
repeatedly go to the hon. Pnme Minister and 
the han. Home Minister with theIr applica-
tions. I don't want to go Into the details but I 
request the Government to do something for 
them at the earliest to enable them to lead a 
normal life again. As far as the present 
Government IS concerned they have a clear 
intention of solVing thIS problem. I request all 
my hon. Colleagues here to co-operate In 
this matter. A dIalogue should be held with 
the terrorists In order to brrng them into the 
maInstream After that elections should be 
held in the State. It would have been better 
If elections had been held there earlier but 
even if these are held now It IS also good. 

MR. CHAIRMAN: You have taken more 
than 10 minutes. 

SHRI KIRPAL SINGH: Sir, I am not 
speaking anything which is irrelevant. 

MR. CHAIRMAN: Please conclude 
qUickly. 

SHRI KIRPAl SINGH: We have al-
ready been given a certificate of belf1g inde-
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pendent. People who belong to a party carry 
the status of their party with them. Independ-
ents, who defeat candidates of other parties 
in the electrons. also have their own status. 

MR. CHAIRMAN: You are wasting your 
time. 

SHRI KIRPAl SINGH: H is not so. In 
every speech a few minutes of extra time is 
inevitable because some related points also 
crop up. As far as communal disturbances 
are concerned. a discussion was held in the 
House yesterday in which some of my hon. 
Colleagues began to list the number of good 
steps taken by them. Some people were 
relating incidents, some were behaving like 
Dushashan , Shakuni and religious leaders. 
But they have not kept an account of the 
number of atrocities committed. All that has 
happened in Bhiwani, Moradabad. Kanpur. 
Meerut, Bokaro and Bhagalpur is the handi-
work of the previous Government. It is diffi-
cult to say how much time this Government 
will need to resolve this crises. I want to 
emphasize that the sooner we hold elections 
in Punjab and to the Shiromani Gurudwara 
Prabandhak Committee, thebetterwould be 
the chances of solving this problem. We 
should not bother as to who represents 
Punjab. It was alleged that there was rigging 
in the polling in Punjab. May I know whether 
hon. Smt. Bhinder, han. Shri Kamal Chaudhry 
and even hon. Shri Gujral won their elections 
in the same manner? This is just like the 
proverb which says 'Khisiyani billi Khamba 
noche'. Those who have been defeated 
should accept that fact gracefully. 

I would like to submit that the peaceful 
and free atmosphere during the last general 
elections in Punjab is a dear indication that 
the State is all set for immediate Assembly 
electIons 50 that genuine representatives of 
people may get elected. They should sit 
together to solve the problems of Punjab. 
Besides, there are other economic problems 
also which have their direct bearing on 
Punjab. The recent increase in the price of 
diesel has severely affected the farmers of 
Punjab. If we cannot do anything else for 
them, we can make atleast such arrange-
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ments that the farmers are not charged the 
Increased price of diesel for rts use In tractors 
and water pumps If the Government cannot 
waive the entire price Increase, It should give 
them some rehef Secondly, the entire coun-
try, including Punjab IS facing a lot of trouble 
on account of sales tax On some Items, the 
sales tax IS levied at source while n some 
others, It IS charged at the entry pomts For 
example, there are only two entry pomts of 
tImber In Punjab One barrier IS at Shambhu 
andtheotherone IS at Lakhanpur Itthe entry 
tax IS levied on both the places It Will not only 
add to the revenue earnings of the Govern-
ment but also mitIgate the dlf1lcultles 01 the 
people Thirdly only two things have their 
adverse affect on the small scale Industnes 
of Punjab First things IS the distribution 01 
coal and the second IS the dlstnbutlon of Iron 
to thiS State Some persons with their vested 
Interests have started mterferlng In It and 
some formula has been e\«Otved That IS 
altogether a different thing So I Will not go 
Irto Its details as the time does not permit 
me 

Mr Chairman, Sir, I would like to submit 
that there should a proper distribution of "on 
and coal, and these things should be made 
avallabletothe users Secondly, I would also 
lIke to submrt that Amrltsar IS the nerve 
centre of Punjab, but since the da)'s of 
'Operation Blue-Star It IS In a shattered 
conditIOn The work of rts reconstruction IS 
not being taken up with the required expedl 
ency Its shape has been deformed and It 
stands In the state of rUins I would. there 
fore. request the Government to take up the 
work of reconstruction of thiS city and pro-
vide the facility of an International airport In 
thiS city 

Thirdly. I would like to submit about the 
Scheduled castes and Scheduled Tnbes 
As per the eXisting prOVISions, all such facili-
ties as are admissible to them by the Gov-
ernment are at once stopped with their 
converSion However It IS my submiSSion 
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that wrth the converSion, they do not become 
rich over-night So they should be allowed all 
such faCilities as are being given by the 
Government Similarly, the Issue of Kashmm 
migrants also Steps should be taken for 
their rehabllrtatlOn at the eai'hest 

MR CHAIRMAN Klrpal Singh J1, you 
have already taken 20 to 22 minutes Now, 
please conclude 

SH81 KIRPAl SINGH Mr Chairman. 
Sir, I am concluding For the purpose of 
techmcal education to the people Job on-
entea colleges technical schools and col-
leges should be opened In Punjab Earher, 
there used to be three mam occupations In 
Punjab I e army, ventures abroad and agn-
culture As regards agriculture the entire 
agricultural land In the State has haen re-
claimed So far as recrUitment to the armed 
forces trom thiS State IS concerned, It has 
also been curtailed as a matter 01 policy by 
the Government So I would hke to request 
the Government to restore the status of 
Punjab In the armed forces as It used to be 
at the time of partition In those days days 
when these people used to fight on the 
border, the women of Punjab used to supply 
ratIOn tothem bygolng upto Parkl and Dugral 
I myself had gone there Dr Baldev Prakash 
and others had also gone there with me I 
WOUld, therefore, like to submit to the Gov-
ernment that It should try to win the hearts of 
the people of Punjab Today, on the other 
Side of the border, Pakistan IS girding up Its 
lOins to wage a war on us and we cannot Win 
that battle without Wlnntng the hearts of the 
people of Punjab Hence, try to solve the 
problem of Punjab, have faith In the people 
ahd restore their earlier status In the armed 
forces They should be prOVIded necessary 
faCilities to sustain themselves 

Mr ChaIrman, Sir, With these words, I 
conclude and thank you for giVing me time 

MR CHAIRMAN Mr Klrpal Singh, 
thank you very much 
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JAR. CHA'RM,~N: Before I call the next 
speaker, I must settle this issue, of how far 
this debate is to go. I have been informed 
that it must conclude before 4 o'clock; and 
that conclusion is inclusive of the reply of the 
Union Home Minister. I would wish to ascer-
tain the sense of the House as to whether 
this debate is to be concluded by 4 o'clock, 
or it is to proceed further. 

\ have a\so been in10rmed by the Chiei 
Wh\p 01 the Congress party that tn,s matter 
was re1erred to the han. Speaker, and that 
the Hon. Speaker had said-this is what he 
has written to me: 

"He agreed for an extension of time for 
the Ministry of Home Affairs." 

This is what has been sent to me by the 
Chief Whip of the Congress party. 

Before I take the sense of the House 
the Minister of Parliamentary Affairs ma~ 
give his views. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA)~ In fact. the vote should have 
been taken yesterday; we had extended it to 
today, because some other item had to be 
accommodated yesterday . Tomorrow we 
have the Private Members Business. As you 
know, it falls during the week-end. Friday is 
a holiday. But the vote has to be taken today 
by 4 o'clock, because discussion under rule 
193 will start at 4 o'clock. and the time 
allotted also has been consumed-with the 
han. Minister's reply, it will be over. So, I 
suggest that we finish this today, and take 
the vote. 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): What 
the han. Speaker told me yesterday in his 
chamber was that one Member from 
Congress(l), from Andaman and Nicobar 
Islands wanted to speak. About the rest, they 
had agreed. 

HoITJ9 Affairs 
MR. CHAIRMAN: He has already sp0-

ken. 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): As of yesterday, 1 hr. 26 minutes, as 
per the original time for the debate on the 
Grants for the Ministry of Home Affairs was 
left; and I understand that at 2.26 p.m. today 
it was taken up. 

Even without extending the time for this 
debate, there is sufficient time left to accom-
modate all the members. \t is impossi~e lor' 
us-n one wants to do \ustlce \0 \ne subiect 
and the deba\~to comp\ete \t by 40'c\od(. 
We had requested that the time for this 
debate be extended because there were 
many issues which had not been covered so 
far and many members wanted to participate 
in this debate. After all. it is a very important 
matter; that is why we had represented to the 
Speaker to extend the time for this debate. I 
think, it would be extremely unfair if you do 
not extend the time for this debate, espe-
Cially when there are so many problems that 
we are seeing on a day-to-day basis. I 
would request that we must consume one 
hour and 26 minutes that are left. It means at 
4 O'clock, we will start the discussion under 
Rule 193. 

MR. CHAIRMAN: One hour and 26 
minutes-it is inclusive of the han. Home 
Minister's reply. I had announced, before the 
discussion started, that each of the parties 
had virtually consumed all the time available 
to them. Permission to speak was granted to 
a member from the Union Territory of An-
daman & Nicobar Islands; he did take more 
than the time allotted to him. Most of the 
parties have had their say. I recognise the 
difficulty of the Government. They wish to 
have a voting on the Demands for Grants at 
a certain time. I cannot dictate to the House 
to do it at a particular point of time. h is for the 
collective good sense of the House to decide 
how to proceed in this matter. 

SHRI SONTOSH MOHANDEV (Tripura 
West): Upto 4 O'clock, you continue this 
discussion. Afterthat, let the Minister reply to 
the debate. After that, you can take up dis-
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cussion under Rule 193. 

MR. CHAIRMAN: I follow the point. 
Please let me put it before the Government. 
Please sit down. You are listed here to 
speak. I am mindful of the concern of all 
those hon. members who have not spoken 
and do wish to contribute to the debate. The 
Government would be well advised to con-
sider this point as a via m8ciia 

SHRI P. UPENDRA: At 4 O'clock, the 
han. Home Minister cxan reply to the debate. 

MR. CHAIRMAN: We will continue this 
discussion upto 4 O·clock. Then the han. 
Home Minister will reply to the debate. After 
that. the Demands for Grants of the Ministry 
of Home Affairs will be put to the vote of the 
House. Then we will take up discussion 
under Rule 193. Is it the sense of the House? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: Thank you. Shri T.B. 
Topdar. 

SHRI P. UPENDRA: Yesterday, the 
han. Home Minister could not reply to the 
debate on the communal situation. Would 
the House like him to cover those points also 
while replying to the debate on the Demands 
for Grants relating to the Home Ministry? 
This is all related; there is nothing separate. 

SHRI SONTOSH MOHAN DEV: .When 
he replies to the debate on the Demands for 
Grants relating to the Home Ministry. It him 
concentrate also on the communal situation. 
That will be better. 

MR. CHAIRMAN: That is a valid point. 
Please try and work out a via media. Yester-
day, we had a discussion on the communal 
situation under Rule 193. 

The discussion under 193 today is a 
kind of extension of the Union Home Minis-
try's discussion. It has been a fullfledged 
debate on the Demands for Grants relating 
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to the Home Ministry. The House should 
show that much concern to them also. If you 
give your consent. then the han. Horne 
Minister, while replying to the debate on the 
Demands for Grants relating to the Home 
Ministry, will also cover all the points raised 
on the communal situation by the hon. 
members yesterday. Is this the sense of the 
House? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: Now I call upon Mr. 
T.B. Topdar to start. 

SHRI TARIT BARAN TOPDAR (Bar-
rackpore): I have gone through the budget 
papers as well as the annual report placed 
by the Government on the Demands for 
Grants for the Home Departm ent. It appears 
apparently a simple continuation ofthe budget 
of the erstwhile Government. And what I find 
is the previous Government did take up 
some of the modernisation programmes 
activated in some of the departmental activi-
ties. Nowhere in the connotation and in the 
scheme of the budget is found an indication 
that the present Government is going to 
dismantle the authoritarian practice which 
they have developed along with the scheme 
of modernisation. With the definite aim of 
establishing an authoritarian system, an 
authoritarian style of functioning of the de-
partment started. That is not found in the 
Annual Report. It is not even as an indication 
of what the han. Prime Minister has declared 
yesterday in Madhya Pradesh namely that 
the Government is going to set up an Indian 
Rifles Association. It was not also found as a 
slight indication in the connotations even. 

What I actually find is-from the notes 
and other things it is evident that the style so 
far indicated by the erstwhile Government is 
going to continue. 

We have found a few of the new things 
done by this Government like the repealing 
of the 59th Amendment of the Constitution. 
some speeches delivered by the Prime 
Minister assuring democracy and democratic 
institutions to be revived and formed and a 
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Constitution Amendment which guarantees 
the right to work as the fundamental right of 
a citizen in our Constitution. 

It has also been indicated from the 
speeches of the Prime Minister that it is an 
open Government. These are a few indica-
tions only in speeches, and some of the 
constitutional amendments which have been 
passed so far. 

15.19 hrs. 

[SHRI VAKKOM PURUSHOTIHAMAN in 
the chair] 

The other things which we have found in 
the papers are only a simple continuatior. of 
the budget of the erstwhile Government. 

The Home Department concerns al-
most all the departments. It holds the card of 
the coordination of all the departments. It 
acts just like a seismograph; a slight tremor 
in any part of the country or society at large 
will be recorded by this Department. 

At the same time It Will be able to take a 
step according to the need of the situation. 
Of course that step IS directed towards a 
goal. which is not independent of any class 
understanding or any class outlook. There-
fore, activities of thiS Department of the 
Government very well characterise the na-
ture of the Government itself. We must 
appreciate that ours is a country having 
mult~lingual and multi-national stature and 
we have been practising the unity of agreatar 
India from antiquity. This is not a new thing 
which we have to learn from outside. Differ-
ent anthropological races, anthropologically 
and anthologically different, Arians, 
Non-Arians and Mangolians, all of them, 
despite conflicts and contradictions of the 
rulers of the then period, despite such differ-
ences, remained one and practised so long 
and cherished the tra~ition of the unity of a 
greater India, which is really found in no part 
of the world. Just like the rulers of the past, 
two hundred years of British rule and forty 
years of Congress rule, these rulers also 
brought into practice a serious and a sinister 
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divide and rule policy. And yet, the sense of 
the unity of the Indian people, the urge of the 
unity of the Indian people that has been 
manifested in the form of patriotism could not 
be destroyed. That is why we are still fighting 
against all such odds in order to have united 
India. 

MR. CHAIRMAN: Please condude in 
one minute. 

SHRI TARIT BARAN TOPDAR: Our 
founding fathers of the Constitution visual-
ised a federal States because of the 
multi-national and multi-lingual status of 
our country bringing about an equilibrium 
position of the centrifugal forces that are 
bound to act in such a State. Banking on 
these delicacies, the British rulers as well as 
the Congress rulers subsequently imparted 
serious stress and strain on this equilibrium. 
That has created a position now in our coun-
try, by which serious are being done to the 
unity and integrity of India. 

Simply by stepping from this side to tnat 
side does not absolve the erstwhile ruling 
party of their responsibilities to this situation. 
The basic reason for this, I understand, is 
that a platform of movement was forcibly 
formed into a pomical party to rule over 
independent India through a dynastic and an 
authoritarian rule. That was the paradoxal 
symptom and element from which they could 
not come out and that is why we have seen 
that the Congress Party, having a Hindu bias 
atthe surface, harboured all sorts of commu-
nalism at the bottom, and that is seen nowa-
days also. In times of elections, we have 
seen that where Muslim candidates are set 
up, Mullahs were accumulated and where 
Hindu candidates were set up, they used to 
take the blessings from Ayodhya and carry 
out the election campaign. I understand 
communal parties, even the handless spoon 
that is with the Congress Party 
nOw .... (Interruptions) 

MR. CHAIRMAN: Please conclude 
now ... 

( Interruptions) 
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MR. CHAIRMAN: Your time is already 
over long ago. There are many more Mem-
bers to speak. We have already taken a 
decision that we have to conclude the dis-
cussIOn by four o'clock. 

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, as tar as we know, other parties also 
have crossed their time. So, since it is his 
maiden speech give him some more time. 

MR. CHAIRMAN: We have to conclude 
the discussion by four o'dock. If one person 
takes such a long time. how many persons 
can we accommodate? I request your coop-
eration. Please cooperate and please res-
ume your seat. 

SHRI TAR IT BARAN TOPDAR: All right. 
Sir, I stop discussing all these points. At the 
end, I would like to raise only one point that 
the State must be taken Into confidence. A 
Union is an indestructible Union within the 
indestructible State. This should be borne in 
mind. That is why we have demanded abro-
gation of the policy of wage equalisation and 
that the State should be given 'more and 
more rights. 

MR. CHAIRMAN: Shri K.D. Sultanpuri. 

SHRI NIRMAL KANTI CHATTERJEE: 
Let him wind up. Sir. 

MR. CHAIRMAN: I have given him 
enough time. 

[ Translation] 

SHRI K.D. SUL TANPURI (Shimla): Mr. 
Chairman. Sir, I would like to thank you for 
giving me time to express my views. 

Firstly, I would ~ke to submit about our 
han. Home Minister that he has been made 
a scapegoat by the present Government. 
There is no Government worth the name 
because under this regime there has been a 
lot of atrOCities on th9 people belonging to 
Scheduled Castes. I would give you the 
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details. In 1989, there were 11760 cases of 
atrocities on Harijans, and all these cases 
were cases of murder. Moreover, the law 
enacted to check such incidents i.e. the 
Scheduled Castes and Scheduled Tribes 
Act, 1989, has not been enforced as yet. 
During this period, though the Han. Prime 
Minister went to Punjab to meet the people in 
an open jeep, yet the situation in that state 
has not changed. In December, 1989 itself 
93 persons and 28 police personnel had 
been killed by the terrorists. In January, 
1990, their figure was 103 persons and 23 
policemen and in February, 1990, 74 per-
sons and 21 policemen had been killed by 
the terrorists. I would like to submitthat there 
has been a constant increase in the number 
of cases of atrocities on Harijans. Since the 
present incumbent held the charge as the 
Home Minister, the people were expecting 
that under his regime, the scheduled castes, 
minorities and women have become safe. 
But now it appears that this Government is 
totally incapable of doing anything in this 
regard. About harijans, it is being said that 
the Government is enacting a legislation to 
bring land reform laws under the 9th Sched-
ule and they also propose to take steps to 
bring down the prices. Whenever the poor 
goes to take the supply of ration and oil, a 
quarrel ensues. In fact, the rich. the capital-
ists exploit these people and don't let these 
poor take the supply of their ration and 
exploit them. In a way, this Government is 
deaf and inactive. Those very Ministers 
whose confidence he enjoys, have been 
levelling allegations against him. After a 
period of 20-25 days, they say that they 
haven't said a word against Muftiji. When-
ever they go to Kashmir, they say that the 
Kashmiri extrem ists are outsiders. Don't you 
know the condition of hill people and that of 
India. Haven't you been a Minister during the 
Congress regime also? The Minister for 
Kashmir Affairs was also from the minority 
community. Even you, who belong to the 
majority community inhabiting that State, 
are not allowed by this Government to go 
there. It dearly shows that this Government 
is not working properly. Muftiji, you should 
make efforts to take effective steps. The 
position you are holding today, was once 
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occupied by Sardar Patel who united the 
country and led the country, but today what 
we see is that there is nothing of that sort. 
Nothing fair is happening. On one side, the 
poor are being exploited and there is nobody 
to sympathise with them. Harijans are being 
burnt alive and no action is taken against the 
offenders. I would like to tell you that even 
people belonging to the SCs and STs in 
Government service are also not meted out 
good behaviour. U'"!der the provisions of the 
Constitution, they have been given the guar-
antee of employment but to this day, the 
backlog that IS persisting In that regard In the 
public sector undertakings, railways or po-
lice department, has not been cleared They 
are denied their rights on the plea that they 
are not capable. Justice IS not being done to 
the people of scheduled castes who ari::! In 

seMce under the Government, whether he 
IS a bank employee or a class four employee. 
I thought that sllice you have become the 
Home Minister, you Will certainly try to do 
justice to these people. But you are helpless. 
The BJP IS not allOWing you to function 
Independently and same IS the case with 
others also Anand-marglS are also giVing 
threats, but the Government has not made 
any arrangements to cheCk them. They are 
operating In the entire country, and our 
Government IS watching helplessly. I would 
like to submit that t~e backlog of the re-
served categories of posts should be cleared 
by filling up these posts With the people 
belonging to these communities. The quota 
meant for the reserved categones should be 
filled up. 

f would like to submit that the people 
belonging to backward areas such as Ka-
shmir, Himachal Pradesh, Garhwal and 
Nagaland, are not recruited in the police 
services. Only those who have the recom-
mendations of influential personalities are 
recruited in the police. I would like to say that 
the Government should take more steps to 
take care of the interests of the people from 
hilly areas. In the hanJan and predominantly 
muslim areas, where more atrocities are 
committed on them, orily such persons should 
be appointed on the key-posts. who can 
protect them against the atrocities. Also the 
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cases pertaining to the members of SC and 
ST pending in the law courts should be 
decided at the earliest, so that it may have 
the way of their progress. 

I want to say that efforts should be made 
to hand overthe possession ofthe land to the 
poor which was allotted to them by Indiraji 
and those found guilty of committing atroci-
ties on them should be punished so that such 
atrocities are not committed on them in fu-
ture. 

The time is very limited. Generally, 
people belonging to Scheduled Castes are 
allowed to express their views in the end 
when very little time IS left. I wan to request 
you to respect the sentiments of the poor 
people and do something appropriate for 
them. Then only thiS Government can func-
tion. 

SHRIMATIJAYAWANTINAVINCHAN-
ORA MEHTA (Bombay North East): Mr. 
Speaker, Sir, the Ministry of Home Affairs is, 
no doubt, an Important department which is 
responsible for the security of the people of 
the country. But in the last forty years, the 
Situation has never been deteriorated to 
such an extent. The extremists and the 
destructive forces have raised their ugly 
heads and the law and order machinery has 
failed at all levels. When this is the situation 
I would urge the new Government to make 
earnest attempt to gain confidence of the 
people and convince the masses that Gov-
ernment can provide them adequate protec-
tion. The Government should take steps in 
thiS regard. 

The Police Department of our country is 
known to be the protector of the people. But 
these protectors have become devourers of 
the people and they are at present instru-
mental in robbing the people at various places 
In different ways. This is my allegation. You 
are aware of the bomb blast which took place 
2-3 days back in Delhi Wherein a police 
officer was apprehended. In a bid to succeed 
iri spreading terrorism in Delhi, the police 
official committed all these acts. First of all 
the Home Ministar should remove such 
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people belonging to this category from serv-
Ice who are Incapable of providing protection 
to the people and on the contrary are work-
In9 for spreading terrorism The Ministry 
should do thiS task to generate confidence 
among the common men 

I want to draw your attention towards an 
inCIdent whICh occurred at Ulhasnagar, 
Maharashtra In which a girl named Rtnku 
Patll was burnt alive dunng the course of her 
S S C Examination It was told that the 
Government of India had taken adequate 
steps In the matter But I want to narrate a 
startling fact regarding the news pertalnrng 
to the assassin Hartsh Patel, published In 
newspapers stating that he had committed 
SUICide and hiS dead body was found on a 
railway track I want to Inform the Home 
Mlrllsterthat Hansh Patel has notcommrtted 
SUICide He IS stili alive and he has hidden 
himself In a liquor factory belonging to a 
Congress Legislator and the police IS unable 
to apprehend him The Chief Minister of 
Maharashtra has adopted vanous means to 
get him apprehended I want to bring to your 
notICe that when the Home Minister of that 
state Visited Ulhasnagar to look Into the 
matter and met the people, at that time that 
legislator of that constituency did not accom-
pany him When leaders of the OPPOsition 
ViSited that place, there were one or two 
polICe vans with them But when the Home 
Mlntster himself went there, he was neither 
accompanted by any person from the public 
nor the legislator of that constituency But 
etght or ten police vans had gone there 
whICh were full of police personnel I would 
like to state that Hansh Patel has links WIth 
the legislator of the area and IS very close to 
ex-Home Mlntster of Maharashtra too But If 
the State Government could not succeed In 
apprehending the cl,llpnt who assassinated 
the 16 years old gIrl then It becomes the duty 
of the Central Government to get the culprit 
apprehended Is" proper to burn someone's 
daughter In thiS manner 

Be It Bombay, Maharashtra or for that 
matter any part of IndIa, It a polrce officer 
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offers to take steps to close down the gam-
bling dens, liquor bars and Matkas etc he IS 
threatned and an atmosphere of terror IS 
created for him He IS not allowed to perform 
hiS duties All these things are earned out In 
connivance with the police 

If the Government really wants to do 
away With such Illegal actiVities and wants to 
protect the PublIC In real sense, then I would 
request the Home Mlntster to summon the 
Home Secretaries from all States In a meet-
Ing and Inform them that after the change In 
Government people have lot of expectations 
and they have to be fulflled Government 
should summon and Instruct the police per-
sonnel If the Prime Minister takes Interest 
personally, It Will have a definite Impact and 
we Will be able to Improve the situation on the 
home from 

I cannot say much due to the paucrty of 
time but I am sure that the Home Minister 
would convene a meeting on the said sublect 
and try to sort out thiS problem 

[EnglIsh] 

SHRI PIYUS TIRAKY (Altpurduars) Mr 
Chairman, Sir, I want to POint out a very 
Important problem which IS gOing on right 
from the days of Independence till thiS day 
and that IS about the trtbal people's prob-
lems We have told thiS to the prevIous 
Government also I would hke to request the 
Home M,nister that the areas which had 
been earmarkedtothetnbals must be brought 
In the Sixth Scheduled So many small States 
have born only because of Violence The 
States like Nagaland, Trtpura, Mantpur, 
Meghalaya and Assam have born only after 
VIOlence and struggle for so many years So 
far, we have seen that the Government can 
understand only the language of Violence 
Will thiS new Government also follow tha1 
hne? If It IS the policy of the new Government, 
then the trlbals would also fight for their 
problems So many trtbal people have been 
displaced because of the development works 
In the forests There are about 60.000 
Chakmas and the Government IS not solVing 
their problems also 
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MR. CHAIRMAN: Please conclude. 

SHRI PIYUS TIRAKY: Sir, I should be 
given more time because nobody has talked 
on this point. 

MR. CHAIRMAN: You are talking on all 
subjects. I know even in the previous Lok 
Sabha also you were following this practice. 

SHRI PIYUS TIRAKY: Sir, in the year 
1989, about 3.136 IPS Officers were there. 
In Nagaland, both the State Police and the 
Central Police are there. There must be only 
one organisation to tackle the law and order 
problem. The law and order problem in the 
country is very bad. 

MR. CHAIRMAN: Please resume your 
seat. Shri Jagpal Singh. 

SHRI PIYUS TIRAKY: Sir, then I should 
walk out. I am speaking on a very important 
point, but you are not ready to listen to me. 
(I nterruptions) 

[ Trans/ation] 

SHRI JAGPAL SINGH (Hardwar): 
rose-Hon. Member may please conclude. 
It does not look nice otherwise. 

[Eng/ish] 

MR. CHAIRMAN: You are not person to 
decide. You please start. Only your speech 
will go on record. 

( Interruptions) 

SHRI PIYUS TIRAKY: What is the 
thinking of this Government to solve the 
problems of the tribals. (Interruptions) 

[ Translation] 

SHRI JAGPAL SINGH: Mr. Speaker, 
Sir, Please extend the time as Hon. Member 
is speaking. 

[English] 

MR.- CHAIRMAN: Are you Speaking 

please? 

All right. Next speaker, Shri Dharmpal 
Sharma. 

( Interruptions) 

SHRI PIYUS TIRAKY: They should 
solve the problems of the tribals. 

[ Translation] 

SHRI JAG PAL SINGH: What is this? I 
have to speak. 

[English] 

MR. CHAIRMAN: I have called his 
name. You did not speak. So, I called him. 
Let him speak. Shri Dharmpal Sharma. 

[ Trans/ation] 

SHRI DHARAM PAL SHARMA (Udham-
pur): Mr. Speaker, Sir, while discussing the 
demands for Grants of the Ministry of Home 
Affairs, I would like to make 2-3 points. 
Sarkaria Commission report was discussed 
on 3Oth-31 st of March and 4th-5th April, 
1989, but no action has been taken on that 
report. I want to draw your attention towards 
what has been. stated in that report about the 
appointment of Governors. Those people 
who are sitting on Treasury Benches and 
were in opposition at that time used to say 
that it has been stated in Sarkaria Commis-
sion report that the Governor is an agent of 
Central Government, Sarkaria Commission 
report should be implemented. I would like to 
invite the attention of the House to the rec-
ommendations made in paras 4-6 at page 
122 where in it has been stated-

[Eng/ish] 

"He should be a person who has not 
taken part in active policies in genera', 
particularly in the recent past. II 

[ Trans/ation] 

In this regard, I would like to say that an 
the four Governors who have -recently been 
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appointed in Orissa, U.P., Haryana, Pondi-
cherry and Himachal, all of them had been 
alSOCiated with politics. There may be so 
many such people, but I have very little time 
at my disposal. They are connected either 
with National Front or are related to other 
parties which are supporting the Govern-
ment. Even those people who lost the elec-
tions have been appointed Governor. The 
person who lost election in November, 89 
from Gurdaspur on BJP ticket has been 
apPOinted Governor of Orissa. The husband 
of Sushma Swaraj, a Member of Parliament 
from Rajya Sabha, has been appointed 
Governer of Mizorarn. Similarly, another 
Rajya Sabha Member has been appointed 
Governor of U.P., I want to say that those 
who u&ed to talk of value based politics in this 
House and are in power now and their allied 
parties have themselves discarded those 
values. I am narrating the recommendations 
continued in Sarkaria Commission Report. 
But people connected with politics are being 
appointed Govemors. 

I would like to mention about the law and 
order situation which is deteriorating day by 
day. We find that after independence. maxi-
mum number of riots have taken place in 
Bhagalpur. In Gujarat where CoalitIOn Gov-
ernment is in existence. 66 people were 
killed and 275 injured in Baroda and Ahme-
dabad. It is alleged that Minister'S hand was 
also behind it. Just see what happened in 
Mathura recently? (Interruptions) 

I will take only one minute more. I want 
to say something about Kashmir. The posi-
tion in Kashmir is that there are four authori-
ties. One is the Honie Minister, 'another is 
Minister-in-charge of Kashmir Affairs, Shri 
George Fernandes, third is the Governor 
and fourth is the Prime Minister. The Home 
Minister says that no dialogue will be held 
with terrorists, we have a bigger gun than 
they have. Next day Shri George Fernandes 
makes a statementthat discussions are being 
held in Rajouri and Poonch with terrorists. 
He is behaving his own way. I want to say 
that we people who have been duly elected 

Homg Malts 
and ha'18 some role to play should aleo be 
consulted in 'such matters. Shri George 
Fernandes who Is Minister-in-charge of 
Kashmir Affairs visited my constituency Coda, 
Kishtwar on Saturday. He wants to sort out 
the problem himself without even consulting 
the elected representative of that place. He 
cannot solve the problem alone. 

I wish to bring it 6n record that myseH 
and my party is willing to give full cooperation 
to the Government in solving Kashmir prob--
lem. But no one even bothers to consult us. 
The Home Minister is going his own way and 
George Fernandes is making his own ef-
forts. J feel shocked when they say Kashmir 
problem has not cropped up now. it is an old 
problem. " this is an old problem and Con-
gress was at fault then Home Minister him-
self was a party to it. He too was a Minister 
there and he was our President forten years. 
He has also been a Minister at the Centre. If 
we committed any mistake then he is also a 
party to it. It has been stated that .about 500 
terrorists have been apprehended and 10 to 
15 of them are hard core terrorists. People 
were killed there yesterday also. As soon as 
curfew is relaXed. terrorists kill 2-3 people. 

[English] 

MR. CHAIRMAN: Please conclude. 

[ Trans/ation] 

SHRI DHARM PAL SHARMA: Mr. 
Speaker, Sir, it was only yesterday, that two 
people, a retired Head Master Ali Moham-
mad and the other one Shri Niranjan Jes, 
were gunned-down by the terrorists. 

At the same time, I would like reterto the 
statement given by Shri Simranjeet Singh 
Mann, that the Sikhs would not oo-0p8rate in 
the event of a war with Pakistan, for the 
aspirations of the Kashmir people will come 
to an end if they do so. 

SHRt KAPIL DEV SHASTRI (Sonepat): 
I would like to speak on such points as wiU be 
quite different-from those on which other 
hon. members have dwelt. While entering 



577 Oem. for Grants 
(Gen.). 1990-91 

VAISAKHA 5,1912 (SAKA) Min. of 578 
Home Affairs 

the Parliament, we find a 'Shloka' written 
there which reads as follows:-

"Ayam Nijah Paroveti Gar ana 
Laghuchetsam. 
Udarcharitanam Tu Vasudhaiva 
Kutumbkam. " 

It means that the people with a narrow out-
look tend to look at things that 'this is mine 
and that is yours or this belongs to me and 
that belongs to you'. On the other hand, 
generous ones consider the whole world as 
a family. Though, we people preach that the 
whole world is like a family but we never 
follow it. Once Valmiki asked Narad-

"Ko Usmin Sampratam Loke Gun-
wankashcha Veeryawan. 
Dharmjashcha Kritjashcha Satyavakyo 
Dridhvritahj." 

This means: speaks the truth? Who is the 
law-abiding man and who is the real servant 
of his people? 

Narad replied-

Ulkshavakuranshprabhavo Aamonam 
Janaih Shrutah 
Niyatatma Mahaveerya Shrutiman 
Dhritiman Vash'" 

(Lord Rama is the greatest man. He was 
born in Ayodhya. He says about Ayodhya 
that for the last thousands of years our old 
generations have accepted Ayodhya as the 
best of all the seven 'Puris'. Hence the con-
troversy raised in respect of Ayodhya need 
not be given unnecessary importance. It is 
written that-

"Ayodhya, Mathura, Maya Kashi, 
Kanchi Avantika, 
Puri Dwaravteeshchaiva, Saptaite 
Mokshadayika. 
Ashta Chakra Nav Owara Oevnah 
Ayodhya, 
Tasya Hiranyyarnayah Koshetswargo 
Jyotishamvnitah ... 

Our Vedic literature is wr~ten in Sanskrit and 

Vedas are the oldest volumes in the world. 
We find folloWing lines in The Atharvaveda: 

'Ashta Chakra Naw dwara deonah 
Ayodhya, 
tasya Hiranayamayah kosho swargo-
Jyotis hamvitah.' 

Ayodhya is situated on the bank of river 
Saryu. Lord Rama was born here. Through 
the generations and ages to this day, we find 
that the most pious and exalting festival we 
celebrate here is the 'Ram leela'. It is cele-
brate by all the communities including Sikhs, 
Christians and Muslims. What I mean to say 
is that we should not involve ourselves in 
such controversies on this issue of Ramjanm 
bhoomi-Babari Masjid. Here, I would like to 
read the text of the Allahabad High Court 
judgement. When the Uttar Pradesh Gov-
ernment sought a clarification from Allahabad 
High Court in this regard, the Court stated 
that plot No. 586, about which the Sunni 
Community filed a law-suit on September 
12,1961, on which the temple.of Ramajanm 
bhoomi is being constructed, is not covered 
uhder the dispute. The whole plot is out of 
site of thlll AamaJanm bhoomi-Babri Masjid. 
Even after their judgement, the district 
administration didn't allow to lay the founda-
tion of the temple. These are not my words 
but that what has been stated by the 
Allahabad High-Court in their judgement. 

There are five Arya customs. In Islam 
too. they offer their prayers (,Namaj') five 
times. We repeat the word 'Om' thrice, and 
their mosques have three minarates. We 
observe fast during the days of 'Navratra', 
whereas Muslims do the same during the 
month of Ramzaan. According to the tradi-
tions of Vedic religion, Aryans do not worship 
idols, so is the case with Islam. I am saying 
all this to show the great resemblance that 
Arya Samaj and Islam have with each-other. 
Our Muslim brother Mufti Mohammad Say-
eed is a true Brahmin because in the words 
of Mohammad Kareem Chhagla, 'the entire 
stretch of this country is the native land of 
Aryas, and that's what I want to say. 

SHRI JAGPAL SINGH (Hardwar): The 
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House IS discussing the Demands of Grants 
In respect of the MInistry of Home Affairs. 
The ISSue IS bemg discussed at the time 
when the country IS facing the frenzied ex-
pressIOn of terrorism and communalism In 
many parts I do not know whether these 
areas are represented here In the House I 
also don't know the Hon'ble members, sit-
ting here, and their leaders are leaving any 
Impact on the minds of the people irving In 
thelf part of the country When the country IS 
faCing the problem of seCeSSIOnism, com-
munalism and terrorism and the mnocent 
people are being killed by these elements, 
obviously, It has been emphatically reflected 
In the House After forty-two years of our 
Independence we are again faCing the prob-
lem of migratIOn of more than 50 thousand 
people who are taking shelter In Deihl as 
refugees I am polntmg towards the people, 
who are stili making a demand for a 'Hindu 
Rashtra' at a time when the people are 
faCing terrOrism I would like to warn them 
that such people who are ralsmg thelf vOice 
for a 'Hindu Rashtra' are paving the way for 
further divIsIOn of country In my View, such 
people are no better than the Khal'stanls' 
and the terrorists who want to see this coun-
try fragmented Since they have taken the 
oath of allegiance to the Constitution of In-
dia, they do not have any right to raise the 
pomt of a 'Hindu Rashtra' In this House It IS 

something hrghly undeSirable to give a call 
for a 'Hindu Rashtra' at a tIme when commu-
nalism IS spreading all around, securrty of 
the country IS threatened and divIsive and 
separatist forces are active In Punjab and 
Kashmir to see It fragmented To talk of a 
'HIndu Rashtra' In the present cIrcumstances 
IS nothIng but an act of treason In case, the 
dream of 'Hindu Aashtra', turns out to be a 
reality, what Will be the fate of the fifteen 
crore Muslims of th,s country? Today, If you 
talk of a 'Hindu Rashtra', then I wpuld like to 
remind you that 'DravidIan Culture' IS much 
older then the HIndu Culture 

16.00 hr •. 

If a handful of people 90 on rals'"9 theIr 
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vOICe for 'Equality', how will you manage to 
keep thIs country untted? So, I would like to 
urge upon you not to Indulge In the act of 
spreading communalism In the name of Ram-
Janam Bhoomr-Baban MasJld Issue. How-
ever, It IS the need of the hour that all the 
people-be they Hindus, Muslims, Sikhs or 
ChristIans-should stand unrted and treat 
everybody as equal In respect of SOCIal and 
economic fights In order to protect th,s coun-
try On one hand they are demanding scrap-
ping of ArtICle 370 and on the other, they 
want to discontinue the faCIlity of reservatIon 
for 22 crore of Scheduled Castes and Sched-
uled Trrbes, mInorities and backward classes 
A vast majority of the Hindus IS against you 
What Will be the fate of India If these people 
unite to raise therr vOice against such slo-
gans So I would like to make a humble 
request to you that at th,s cntlcal hour, you 
should not give any such slogan that may 
prove detrimental to the Interests of thiS 
country 'HanJans' are being burnt alive and 
atrOCities are being commItted on them ,n 
thiS country Ours IS a free country, but In 
case a 'Hanjan' refuses to offer hIS wife to 
entertain a feudal lord, he IS burnt alIVe. We 
have got to check such inCidents 

I would say that the InCidents whICh are 
taking place In KashmIr are a red SIgnal for 
the country Situation prevaIling In Kashmir 
make the people feel that Justice has not 
been done to them In the matter of SOCIO-
economic nghts and they are not enJOYIng 
equal nghts Kashmrn people thmk that they 
are being treated as a second grade citIZen 
of the country, and are at the mercy of the 
centre-this IS the reason why the country IS 
stncken by diSparities In the matter of rights 
and Imbalances In development I would hke 
to pornt out that the Government has not 
done anything for the betterment and devel-
opment of the people belonging to backward 
classes, minOrities, Scheduled Castes and 
Scheduled Tnbes The fIre that has now 
engulfed the entire Kashmir can spread to 
the entire country. Till now, those crores of 
people of thIS country have not demanded 
their share 10 the national wealth They merely 
asked for SOCial respect, which they are not 
been given to thiS date It IS poSing a threat 
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to India's unrty and Integrity So, Mr Chair-
man, Sir. I would hke to urge upon the 
MInister of Home AffaIrs through you to 
recall the days when the people who are now 
sitting on the treasury benches used to SIt In 

the oPPOsition and always used to make the 
POint of raising a secular force In the country, 
so that minOrities do not thmk that a unilat-
eral decision IS taken by the Government 

SIr, I would like to repeat my demand to 
raise a secular force In thiS country In order 
to Instil a feeling of trust In the minOrities At 
th,s moment, I would like to tell the B J P 
people that they should not entertam thiS 
mlsglvmg that the majority of Hindus of India 
IS with them The election results have clearly 
shown It that they have voted for a party 
whICh was strong In their region whether It 
was B J P or Janata Dal or any other party 
for that matter So don t cherish a mIsgiving 
and do not try to become custodian or spokes-
man of all the Hindus of t~IS country How-
ever, In the present moment of cnsls the 
entire nation and people of every religion 
should stand united to preserve the unity and 
Integrity of thiS country It IS the need of the 
hour that the people from all the communi 
ties should rise together to face the Internal 
and external threats Before I conclude I 
would like to say one thing more that we the 
members of the Congress Party who are 
always blamed to have said that the present 
government IS a weak government But I 
would Irke to tell you that RaJlv Gandhi and 
hiS party has never launched such a com 
palgn against the Government It IS only the 
B J P which has launched a number of 
agitations sometime for the removal of Ar 
tlcle 370, sometime on the Kashmir Issue, 
Bodo problem or demanding statehood for 
Deihl and so on Hence It IS they who have 
weakened thIS government, and I would Irks 
to urge upon the governmsmt to take strict 
action against such reactionary forces so 
that they may not false their heads That IS 

the only way to safeguard the unity and 
Integrrty of the country 

With these words I conclude 

[EnglIsh] 

MR CHAIRMAN The time allotted for 
thiS debate IS over Now It IS tl'ne for the 
Home Minister to reply to the debate Since 
so many Members are pressing for the ex-
tensIon of tIme, I leave It to the House to 
deCide 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum) No further extension should be 
given We have already changed the sched-
ule Now, we cannot change It further (Inter-
ruptions) 

MR CHAIRMAN I can understand the 
feelings of the Independent Members But I 
cannot go against the deCISion of the House 

( Interruptions) 

PROF P J KURJEN (Mavehkara): 
fully understand the constraInt of tIme but so 
many more Members from both the Sides 
want to speak The Home MinIstry IS a very 
Important subject espeCially at thiS poInt of 
time So I would request the Chalf to extend 
the time at least by one hour and the Home 
M,nister can gIve h,s reply later 

SOME HON MEMBERS No, no (Inter-
ruptions) 

MR CHAIRMAN I am not free to take 
any deciSion because the House has al-
ready taken the deCISion The House alone 
can take a deCISion I am not competent to 
take the deCISion 

The reply by the Home MInister Will also 
cover reply tothe D,SCUSSion under Rule 193 
regarding Communal SItuation In the country 
raised by Shrt Hartsh Rawat on 24th April, 
1990 

Now the Home MInister 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED) Sir, 
Shn Kumaramangalam was there when It 
was agreed with the then Chairman that I Will 
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be speaking at 4 p. m. h should not go beyond 
that time. (Interruptions) 

I Translation) 

SHRI KANKAR MUNJARE (Balaghat): 
Mr. Chairman, Sir, we should also be given 
chance to speak. H we are not allowed to 
speak, we will also not allow the hon. Home 
Minister to speak. 

SHRI RAMESHWAR PRASAD (Arrah): 
People have elected us also. We should also 
be given opportunity to speak. (Interrup-
tions) 

SHRI MUFTI MOHAMMAD SA YEED: 
Mr. Chairman, Sir, I am thankful to all the 
Hon. Members who have taken part in the 
discussion ...... (Interruptions) 

[English] 

MR. CHAIRMAN: I appreciate the feel-
ings of the Independent Members. But at the 
same time they must understand that they 
have no right to talk on all the subjects. 

( Interruptions) 

16.08 hrs. 

[DR. THAMBI DURAl in the Chaj~ 

MR. CHAIRMAN: Order, please. 

SHRI NIRMAL KANT! CHA TIERJEE: 
May I request the Chair that to satisfy.them, 
after the Home Minister completes his reply, 
the Chair can allow only those Members to 
ask some questions. 

MR. CHAIRMAN: Yes. after the Home 
Minister's reply they can ask some ques-
tions. 

( Interruptions) 

SHRI HARISH RAWAT (Almora): 
request the Home Minister to yield to them 

and let them talk only two minutes each. 

[ Translation] 

SHRI KANKAR MURJARE: Some of 
the Hon. Members have spoken on several 
occasions whereas we have not been given 
opportunity to speak even once. (Int9rrup-
tions) 

[English] 

PROF. P.J. KURIEN: Sir, at leastthose 
independent Members should be allowed to 
speak for two minutes. (Interruptions) 

MR. CHAIRMAN: If all of you agree, 
then I have no objection. 

SOME HON. MEMBERS: No. (Inter-
ruptions) 

SHRI YADVENDRA DATI (Jaunpur): 
Sir, there should be no change. Also .. the 
Minister has started. (Interruptions) 

MR. CHAIRMAN: Please take your 
seats. I am on my legs. 

( Interruptions) 

MR. CHAIRMAN: The problem which 
we are facing is the time factor, because 
eyeryone wants to speak. When we are 
having time. we are adjusting it and allotting 
it according to the strength 0' the party. That 
is what we have decided. But, Independent 
Members or Members of some other parties 
want to speak on every subject. We are 
facing that problem because unattached 
Memhers or Independent Members are given 
ten minutes. Within that time limit we cannot 
accommodate all the Independent Mem-
bers. We can allow one person to speak on 
this Demand and other Member on some 
ether Demand. But they are not adjusting. I 
can understand what they demand. Within 
that ten minutes, Members of ten parties are 
given one minute each to speak. That is their 
argument. 11 you will strictly go on taking only 
one minute, I have no objection. Many 
members do not restrict their speeches to 
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the tIme allotted for them. That is the prob-
lem, the Chairman or whoever IS presiding, 
IS commg across I have no objection to allow 
and this may be treated as a special case, If 
you all accept. I leave It to you to decide 

( Interruptions) 

MR. CHAIRMAN But we must strictly 
follow one rule. How to accommodate the 
Independent Members or indivIdual partIes? 
There may be a party, apart from a big party 
which may be haVing only one Member here 
How to accommodate him? 

( InterruptIOns) 

MR CHAIRMAN. Buttlmefactorlsalso 
there. 

( InterruptIOns) 

MR CHAIRMAN Sometimes, as a 
special case, rf you all accept, we can adJust. 

[ TranslatIon] 

SHRI VIJAY KUMAR MALHOTRA 
(Deihl Sadar) Mr Chairman, Sir, a thing 
already decided IS changed ten times In the 
mornmg It was deCided that at 4 p m the 
matter relating to Scheduled Castes Will be 
taken up; later It was deCided that the Home 
Mrnlsterwtll reply Now you areglvlngtlmeto 
them to speak What IS that? Things should 
be deCided fmally They should not be 
changed ten times 

[English] 

SHRI KHEMCHANDBHAI SOMABHAI 
CHAVDA(Patan) It was decided underthe 
instructions of the Speaker So there should 
not be any change 

MA CHAIRMAN Now, It IS left to the 
MInister If he Yields I can allow OtherWise, 
I cannot. Mr. Minister. what do you say? Can 
you accommodate two persons? 

( Interruptions) 

SHRI KHEMCHANDBHAI SOMABHAI 
CHAVDA: Sir, it has already been decided. 
I cannot understand as to why there is a 
change. The House has decided under the 
Instrudions of the Speaker. The Chairman 
has gIVen a ruling thatthe Home Minister will 
reply at 4 O'Clock. Then, the discussion 
under Rule 193 will commence. 

MR. CHAIRMAN: That IS correct. 

SHRt KHEMCHANDBHAt SOMABHAI 
CHAVDA: Then, why are you changing it 
every now and then? 

MR. CHAIRMAN: Some of our col-
leagues have asked for it. That is why. 

SHAI KHEMCHANDBHAI SOMABHAI 
CHAVDA: But, If you are going to allow like 
thiS, then there Will be no limrt for It. {Interrup-
tions) 

MR CHAIRMAN: They are not accept-
Ing If. What can I do? Please take your seat. 

( InterruptIOns) 

SHRt KHEMCHANDBHAt SOMABHAI 
CHAVDA: Will you allow me also to speak? 
There should be no change. Only the han. 
Minister should be a~lowed to speak. Then, 
diSCUSSion under Rule 193 should com-
mence 

( Interruptions) 

[ Transfatlon] 

SHRI KANKAR MUNJARE. Will not 
you accede to our request and will not allow 
us to speak I have given In wrrtlng a month 
bac" to the Lok Sabha Secreta nat Why we 
will not be gIVen time? (Interrupt/ons) 

SHRI MUFTI MOHAMMAD SA YEEO 
.. the Han Members who have taken part 

In the diSCUSSion on the Grants for the MIn-
Istry of Home Affairs. (Interruptions) 

SHRI RAMESHWAR PRASAD: I also 
want to speak I am not being given time to 
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speak. In protest I walk out. 

16.15 hra. 

Shri Rameshwar Prasad then left the 
House 

SHAt MUFTI MOHAMMAD SAYEED: 
The problems. particularly belonging to 
crimes. that are facing the country. (Interrup-
tions) 

SHRI KANKAR MUNJARE: I also want 
to speak. Why are you not giving me.chance 
to speak. Will this discrimination be prac-
tised in Parliament? (Interruptions) 

(English] 

MR. CHAIRMAN: After his reply, you 
can speak. 

( Interruptions) 

MR. CHAIRMAN: You can say your 
point at that. 

( Interruptions) 

MR. CHAIRMAN: No, no I cannot allow. 

( Interruptions) 

MR.CHAIRMAN: What hesays. will not 
go on record. 

( Interruptions)* 

MR. CHAIRMAN: Mr. Minister, you 
please carry on. 

( Interruptions) 

MR. CHAIRMAN: Mr. Munjare, once 
we have decided, you cannot do like this. 

(/nt8rruptions) 

·Not recorded. 

SHRI SOMNATH CHATTERJEE: 
Kindly allow him two or threa minutes. 

( Int9mJptions) 

MR. CHAIRMAN: The procedure is 
there. This is not the way. 

( Interruptions) 

MR. CHAIRMAN: You can speak on 
some other demand. 

( Interruptions) 

MR. CHAIRMAN: I cannot accommo-
date all. 

( Interruptions) 

SHRI MUFTI MOHAMMAD SAYEED: I 
cannot speak in such a situation. (Interrup-
tions) How can I speak. (Interruptions) 

MR. CHAIRMAN: Please listen to me. 
We had already decided that the Minister will 
reply at 4 o'clock. In spite of that. two Mem-
bers wanted to participate in the debate. One 
of them has already left. The person who 
was occupying the Chair before me had 
already said that the time was not available. 
Therefore, he called the Minister. Afterwards, 
when I came, these Members still demanded 
the time to speak. The Minister has already 
started replying. 

I asked the consensus of the House. 
One section was in its favour while the other 
opposed it. Other Members are also inter-
ested to speak. 

( Interruptions) 

MR. CHAIRMAN: Thetime has already 
been exhausted. 

( Interruptions) 

MR. CHAIRMAN: If we allow this 
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Member, what about the other Member who 
has already walked out? In that case, both 
the Members will have to be allowed. One 
sugges~ion is that after the Minister's reply, 
we can allow him to ask question to get 
clarification from the MInister. That is the 
only way. 

( Interruptions) 

MR. CHAIRMAN: Mr. Mun}are, please 
take your seat. After PIS reply IS over. I Will 
allow you to Pl,lt some questions to the Min-
Ister 

( InterruptIOns) 

MR CHAIRMAN- Please sit down Is 
th,s the way to compe! the Chair? 

[T ransJatlon) 

SHRI KANKAR MUNJARE I should be 
gIven an opportunity to speak before the 
reply I will speak In brief Why are you not 
alloWing me to speak 

(English] 

MR CHAIRMAN Mr Minister, you carry 
on. 

SHRI SOMNATH CHA ITERJEE Sir. 
the M,nister has Yielded 

SHRI MUFTI MOHAMMAD SAYEED. 
No, I have not Yielded 

MR. CHAIRMAN. If he has yielded, there 
would not have been any problem. But he is 
not yielding. What can I do for that? 

l Translation] 

( InterruptIOns) 

SHRI KANKAR MUNJARE: I have al-
ready stated that I should be given a chance 
to speak before the reply ot the Hon. Minis-
ter. 

[EngHsh] 

MR. CHAIRMAN: It 'allow like this. then 
the same precedent will continue next time 
also. When the Chair has already given the 
ruling, you have to follow it. Therefore, I 
request the hon. Member once again to take 
hiS seat. After the Minister's reply, you can 
put your questions ... (Interruptions) 

MR CHAIRMAN: You listen to me also. 
You cannot force me or compel me like this. 
Take your seat. 

( Interruptions) 

[ Translation] 

SHRI KANKAR MUNJARE: A short 
while ago I was told that I wi" be given a 
chance to speak bu1 now why are you not 
allOWing me to speak? 

[English] 

MR. CHAIRMAN: Mr. MIOIster, you carry 
on With your rep!y 

SHRI MUFTI MOHAMMAD SAYEED: 
You have to deCide once for all. I do not want 
to be Interrupted like thIS. I cannot speak 
under these circumstances. (Interruptions) 

MR. CHAIRMAN: I cannot allow you to 
speak now since the MInister ison hlsleg.You 
do whatever you want. .. 

( InterruptIOns) 

MR. CHAIRMAN: OtherwIse, 'have to 
sent you out. 

{ Translation] 

( Interruptions) 

SHRI KANKAR MUNJARE: Unless you 
gIve me a chance to speak. I am not going 
undge from here. 
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[English] (Interruptions) 

MR. CHAIRMAN: Where is the Parlia-
mentary Affairs Minister? I have to seek his 
suggestion. 

( Translation] 

SHRI KANKAR MUNJARE: You please 
call him. If you want I can get it clarified from 
him. 

[Eng/ish] 

MR. CHAIRMAN: There must be some 
limit. If every Member says like this. than 
what can I do? It IS not only your right. 
Everybody has the same right. 

[ Translation] 

SHRI KANKAR MUNJARE: I am not 
bothered that several others have not been 
given chance to speak. I have been waiting 
for my tum for quite a long time but you have 
not given me a chance to speak. 

[Eng/ish] 

MR. CHAIRMAN: This is not the way. 
There must be some kind of discipline. 

THE DEPUTY MINISTER IN THE 
MINISTRYOFPARlIAMENTARYAFFAIRS 
(SHRIJAGDEEP DHANKHAR): You please 
resume your seat. (InterrupTIons} 

MR. CHAIRMAN: I told you not to waste 
the tIme of the House. There IS a procedure. 
When we have already deCided something, 
you cannot compel the Chair and the whole 
House on your demand. That IS not good. I 
am going to give you an opportunity after the 
Minister's reply. Atthattimeyou can put your 
queslions and he will reply to them. You waH 
till then. 

[ Translation] 

SHRt KANKAR MUNJARE: Any way. 
you allow me to speak before the reply. 
( Interruptions) 

16.24 hr •. 

DEMANDS FOR GRANTS (GENERAL) 
'990-91 

Ministry of Home Affalrs-CONTD. 

AND 

DISCUSSION UNDER RULE' 93 

Communal Situation In the Country-
CONTD. 

[ T ransJation) 

THE HOME MINISTER (SHRI MUFTI 
MOHAMMAD SAYEED): I have listened with 
rept attention the points raised by the Hon. 
Members. Once or twice discussion on 
communalism has taken place in this House. 
Yesterday also the Han. Members discussed 
the issue for about tour and a half hours. I 
admit that some communal riots had taken 
place in our country earlier also but if you 
look at the advanced countries there too 
such tensions have occurred but if we eva 11,.;-
ate the situation we find that during the last 
3-4 years whenever such riots took place 
earlier we could identify the people respon-
sible for such acts. whether they were the 
smugglers. vested interests or somebody 
else who were responsible tor creating bad 
blood among the brothers but I will have to 
admit that since this issue of Ram Janmb-
hoomi-Babri Masjid has been raised a vilifi-
cation campaign has been launched by both 
Hindus and Muslims. We should not torget 
that our cu"ure has been such that both 
temple and mosque have co-nxisted side by 
side. But this time the Hindus have felt that 
the Muslims who are in minority. are op-
posed to the construction of the temple of 
Lord Rama. Similarly, Muslims have felt·that 


